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ACT No. XXVII or 1867.

PASSED BY THE GOVERNOR (GENERAL OF INDIA IN Co_UNcm.'

( Received the assent of the Governor Gemeral on the 22nd ]l/[a/rck.1867 J)

An Aect to empower Deputy Commissioners in the Central Provinc‘es,/tkle Panjdb,
‘Oudh and the Jhdnst Division to distribute the business in subordinate Courts.

WHEREAS it is expedient to enable Deputy Commissioners in the Central
Provinces, the Panjib, Oudh and the Jhans{ Division to
direct the business in the Courts subordinate to them,
respectively, to be distributed among such Courts in such way as the said
Deputy Commissioners shall respectively think fit; It is hereby enacted as
follows :— :

Preamble.

1. ‘Notwithstanding anything contained in Act No. VIII of 1859 (, fbr

simplifying the procedure of the Courts of Civil Judicature
er?:gl‘ggwigg(\imtgsgs- notpegablisked by Royal Charter), Act No. XIV of 1865
2;?;;2 su%‘f,?fﬁf:té to (o define the jurisdiction of the Courts of Civil Judi-
them. " cature in the Central Provinces), Act No. XIX of 1865 (to
_define tke Jurisdiction of the Courts of Judicature of the Pomjdb and its depen-
dencies), or Act No. X VIII of 1867 (%o define the jurisdiction of the Courts of
‘Oiwil Judicature in the Jhdnsi Division), every Deputy Commissioner in Oudh,
the Central Provinces, the Panjéb and its dependencies and the Jhéns{ Division,
may direct the business 1n the Courts subordinate to him, whether or not
they hold their sittings in the same place, to be distributed among such

Courts in such way as he shall think fit.

Nothing in _Act to 2. Nothing in this Act shall apply to Courts of
apply to Small Cause

Courts. Small Causes.

3. This Act shall in the Central Provinces be read with and taken

This Ack to be read &S part of the said Act No. XIV of 1865 ; in the Panjab
Z‘ggh;&s g‘;sg'ﬁggn‘g and its dependencies, as part of the said Act No. XIX of
XVIII of 1867. 1865, and in the Jhéansi Division, as part of the said Act

No. XVIII of 1867.



